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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN 

ZONE BENCH, PUNE, AT PUNE 

 
Appeal No. 32 of 2024(WZ) 

 
M/s SHCHEM CORPORATION    ... APPELLANT 

 
Versus 

 
GUJARAT POLLUTION CONTROL BOARD  ... RESPONDENT 
 
 

REJOINDER ON BEHALF OF APPELLANT 
 
MAY IT PLEASE THE HON’BLE TRIBUNAL 
 

Rejoinder on behalf of the abovenamed Appellant is as under: - 

 

1. At the outset, the Appellant herein denies all the contentions and 

averments, made in the Affidavit in Reply. The Appellant, not dealing 

with any statements, shall not be deemed to be admitted.  

 

(I) CONDUCT OF THE RESPONDENT 

 

2. The conduct of the Respondent, in the present case, has all along been 

to harass the Appellant, by all means. The present Appeal was listed 

before this Hon’ble Tribunal on 3rd May 2024, wherein the Hon’ble 

Tribunal enquired with the Respondent, explanation regarding any 

order being passed in the present case. The case was further listed on 

6th May 2024, wherein no explanation was given and again time was 
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sought to file a detailed response. The case was further listed on 21st 

May 2024, wherein time was sought to oppose the delay condonation 

application. The case was further listed on 28th May 2024, wherein for 

the first time a statement was made by the Respondent that a formal 

order has been passed on 20th May 2024. However, being true to its 

reputation, the Respondent did not serve a copy upon the Appellant. 

The Hon’ble Tribunal directed the Respondent to serve the same on 

the Appellant. The copy of the order was served upon the Appellant 

only on 28th May 2024. The Appellant wishes to point out the conduct 

of the Respondent, in handling the present case, which is purely 

harassment for the last 4 years.  

3. The Appellant is in receipt of the order dated 20th May 2024, wherein 

the contents of the impugned order are forming part of. Perusal of the 

order dated 20th May 2024 clearly shows that there has been ignorance 

on the observance of the principles of natural justice, equity and fair 

play. The Respondent has issued the order mechanically and without 

following the due process of law. The order is passed without 

assigning any reasons. Copy of the order dated 20th May 2024 is 

annexed hereto and marked as ANNEXURE – A-1. 

 

(II) PARAWISE DENIALS 

 

4. With respect to the contents of para 2, the same are denied by the 

Appellant. The Appellant submits that no material facts have been 

suppressed by the Appellants. On the contrary, the Appellants have 
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brought on record, all the Notices of Entry (except Notice of Entry 

dated 15.04.2022 which was never received by the Appellants) and 

their corresponding replies with photographic proofs, as the 

Appellant’s evidences. 

5. With respect to the contents of para 3 (ii) the same are denied by the 

Appellant. The Appellant submits that officers of Respondent Board 

were called by the NCT Team to visit the unit of the Appellant. In 

response to the observations made in the Notice Of Entry dated 

14.10.2020, the Appellant filed reply with the Respondent, vide letter 

No. 001 dated 17.10.2020. Copy of the said letter is annexed hereto 

and marked as ANNEXURE – A-2. The Appellant submits that after 

the receipt of the Closure Directions, the Appellant filed reply with 

the Respondent. The Appellant pointed out the following :- 

(a) Treated Effluent Tank is located at the North East corner of the 
factory plot and the point in the Storm water drain, from where the 
sample was taken, is at the South West corner of the factory plot. 
The distance between the two is at least 70 metres (230 feet). 

(b) Officers of the Respondent carried out a detailed inspection of the 
premises to ascertain the existence of any ghost connection for 
illegal discharge of the effluent in the Storm water drain. No such 
thing was found. 

(c) The house-keeping of the factory premises was a bit improper; 
especially the area around the E.T.P. was not up to the mark. This 
was because the entire open area of the Appellant’s factory plot 
was not concretized and hence the loose earth made the plot appear 
poorly maintained. The same has since been concretized. 
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(d) In above mentioned reply, in the interest of natural justice, the 
Appellant requested for a personal hearing. However, the 
Appellant was served with a closure order without affording an 
opportunity of personal hearing.  Copy of the reply to the closure 
order is annexed hereto and marked as ANNEXURE – A-3.                          

 

6. The Appellant wishes to point out major contradictions in the 

observations made in the inspection report on page “3” of Annexure-

R1 and the Test Reports on page “12” and “13” of Annexure-R1. 

Whereas in the observations, made in the inspection report, it is stated 

“Unit is jointly visited with NCT team member regarding discharge of 

w/w outside premises by this unit. This unit was traced out for the 

reason yellowish coloured water observed in natural open khadi 

within GIDC Ankleshwar. During visit brownish coloured w/w 

observed in GIDC open drain near the boundary wall of the unit & the 

stretch of this w/w was found to be @80-90 feet. One sample of w/w 

was collected from this GIDC open drain having brownish colour & 

pH @ 10 on pH strip.” “ETP was found not in operation but w/w is 

observed in settling tank. Colour of this w/w was observed brownish 

& pH @ 9-10 on pH strip. One sample of w/w was collected from 

settling tank.” “Looking to the site situation within premises as well as 

outside premises, it was observed that the unit discharges their waste 

water into GIDC open storm water drain in odd hours instead of 

treatment & disposal as per CCA conditions.”                
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7. The Appellant now wishes to point out to the Test Reports 

appearing on page No. 12 and page No. 13 of Annexure-R1. The 

Test Report on page 12 is that of the sample drawn from settling tank 

of the ETP unit and the test report on page 13 is that of the sample 

drawn from storm water drain near boundary wall of the unit. The 

difference in results of various parameters viz pH, Colour, TDS, 

C.O.D., B.O.D. is so high that in no way they are comparable. The 

test results of all the parameters of the sample drawn from the storm 

water drain are very high as compared to those of the sample drawn 

from the settling tank of the ETP. This is actually the reverse of 

natural logic because the sample drawn from the storm water 

drain is diluted by the upstream water. This conclusively proves 

that the sample drawn from the storm water drain is not from the unit 

of the Appellant. Thus, it can be concluded that the closure directions 

were issued to the Appellant based on a wrong assumption. Finally, 

the last line on page number 11 of Annexure-R1, states that no live 

discharge was found at the time of the visit. This is important because 

the entire case has been based on the assumption that waste water is 

being discharged by the Appellants, without treatment, directly into 

the storm water drain at odd hours.           

8. With respect to the contents of para “3 (iii)” it is submitted that the 

same are denied in toto. The Appellant submits that the officers of 

Respondent Board were called by the NCT Team to visit the unit of 

the Appellant. In response to the observations made in the Notice Of 

Entry dated 27.11.2020, the Appellant filed its reply vide letter No. 

357



004 dated 28.11.2020. Copy of the said letter dated 28.11.2020 is 

annexed hereto and marked as ANNEXURE – A-4. The following 

issues were pointed out:- 

(a) The colour of the sample drawn from our Treated Effluent Tank 
was yellowish whereas the colour of the sample drawn from the 
storm water drain was greenish. Treated Effluent Tank is located at 
the North East corner of the factory plot and the point in the Storm 
water drain, from where the sample was taken, is at the South West 
corner of the factory plot. The distance between the two is at least 
70 metres (230 feet). The difference in the colour of the two 
samples prove that the effluent found in the storm water drain is 
not the same as that found in the treated effluent tank.    

(b) The officers of the Respondent Board carried out a detailed 
inspection of the premises to see whether any illegal means were 
employed by the Appellant to discharge their effluents into the 
GIDC’s storm water drain. The Appellant asserts that no 
irregularities were found. 

(c) Three phase Power supply to the Unit was disconnected by 
DGVCL (power supply company) on November 25, 2020 as per 
the Closure Direction under Section 33-A of the Water (Prevention 
And Control Of Pollution) Act-1974 vide letter No. 
GPCB/ANK/CCA-977/ID-26937/572954 on 10th. November 2020. 
This has been confirmed by the officers of the Respondent in their 
inspection report on page 3 of Annexure-R3. 

(d) Since the unit’s three phase power supply was disconnected on 
November 25, 2020, all the equipments had to be cleaned. Not 
cleaning would have led to corrosive damage of the equipments. 
Since the unit did not have enough capacity to hold all this waste 
water, the same was stored in open drums. The waste water in the 
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open drums was treated with necessary cleaning chemicals, by 
recycling the same using 0.5 HP single phase motor. 

(e) The drain carrying waste water from the plant to the ETP was 
made of mastic lined Bricks. It was definitely not “kachcha drain” 
as stated. 

(f) The Test Reports appearing on page No. 9 and page No. 10 of 
Annexure-R3. The Test Report on page 9 is that of the sample 
drawn from storm water drain near boundary wall of the unit and 
the test report on page 10 is that of the sample drawn from the 
settling tank of the ETP. The results of colour parameter reinforces 
the claim of the Appellant that the two are not the same. The 
result of the colour parameter of the sample drawn from the 
storm water drain is “3000” whereas that of the sample drawn 
from the settling tank of the ETP is “1500”. The sample drawn 
from the storm water drain is diluted by the upstream 
domestic water and its colour index should be lower than the 
colour index of the sample drawn from the settling tank of the 
ETP. This conclusively proves that the sample drawn from the 
storm water drain is not from the unit of the Appellant. The 
Appellant further reiterates that no live discharge from the unit was 
found at the time of the visit. 

9. With respect to the contents of para 3(iv) are the Appellant submits 

that it filed the first revocation application of the Closure Directions, 

vide application no. SC/GPCB/2020-21 dated 18-12-2020. Thereafter, 

the unit was inspected on 23.12.2020 and 08.02.2021 for compliance. 

The unit had complied and fulfilled with, all the conditions stipulated, 

in the inspection reports dated 23.12.2020 and 

08.02.2021.Consequently, revocation of the Closure Order was 
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approved, on trial basis, subject to payment of Rs.4,40,000=00 (Rs. 

Four lac forty thousand only) as Interim Environment Damage 

Compensation. The above was communicated to the Appellant, vide 

e-mail annexed hereto as “Annexure-R4”. The Appellants were 

unable to deposit the said Interim Environment Damage 

Compensation, due to (i) hospitalization of Mr. Vijay R. Sheth, 

Managing Partner, of the Unit. The Managing Partner was 

hospitalized for a total of eight months in a period of eighteen months, 

on two different occasions on account of Covid and (ii) due to 

financial inability. However, after perusing the results of the Test 

Reports at page number “12” and “13” of “ANNEXURE-R1”, it is 

proved beyond doubt that the Appellant has not committed any act 

that caused harm to the environment and hence were not liable to pay 

Interim Environment Damage Compensation.   

The closure directions issued were based on a wrong assumption. It 

may be noted that the Appellant was never provided with any Test 

Reports by the Respondent thus far. The Appellant has perused them 

only from the Affidavit in Reply filed by the Respondent.         

 

10. With respect to the contents of para 3(v), the same are denied in toto 

and not admitted. The Appellant submits that in response to the 

observations made in the Notice Of Entry dated 12.02.2021, the 

Appellant had filed its reply with the Respondent, vide letter No. 016 

dated 15.02.2021, copy of which is annexed hereto and marked as 

ANNEXURE – A-5. The Appellant had pointed out the following :-       
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(a) The Appellant confirmed that it had sold 20 drums (4600 kgs. of 

Sodium Bromide solution) to Meet Chemo Pharma, Ankleshwar 
through its trading firm, M/s Organix (at the same address) on 23rd. 
December, 2020, vide invoice number 2020-21/F/20072 and had 
enclosed copy of the same. The Appellant had also stated in the 
said letter that it had replaced Di Methyl Formamide (DMF) used 
as a catalyst in the Friedel Crafts’ reaction with N-Propyl Bromide, 
as a catalyst, for higher conversion. There was no change in other 
reactants viz. Benzene, Thionyl Chloride, Aluminium chloride etc. 
in the said Friedel Crafts’ reaction to convert 3-Nitro 4-Chloro 
Benzoic Acid to 3-Nitro 4-Chloro Benzophenone. After the 
coupling reaction takes place, the entire reaction mass is quenched 
in chilled water to isolate the product. The organic layer contains 
the product and the aqueous layer contains small quantity of 
Sodium Bromide and Poly Aluminium Chloride which is stored in 
HDPE drums as “MB-III ML”. 

(b) In the above letter the Appellant also confirmed that the entire 
quantity of 4600 kgs. of Sodium Bromide solution, sold to M/s 
Meet Chemo Pharma, was returned back on 09.01.2021. The entire 
stock is still lying with the Appellant. Thus there was no sale of 
sodium bromide solution. 

(c) In the aforementioned letter, the Appellant also confirmed that in 
view of the Closure Directions issued by Respondent Board, there 
was no production activity at the Unit. The inspecting officers of 
the Respondent Board confirmed the same. 

(d) In the said letter, the Appellant affirmed to the Respondent Board 
that in future, it shall not buy/sell/deal/trade in hazardous waste. 
The Appellant undertook to strictly comply with the hazardous 
waste management rules.            
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11. With respect to the contents of para 3(vi) it is submitted that the same 

are denied and not admitted. The Appellant submits that as stated the 

Officers of Respondent Board were called by the NCT Team to visit 

the Appellant Unit. In response to the observations made in the Notice 

Of Entry dated 17.03.2021, the Appellant submitted its reply to the 

Respondent, vide letter No. 018 dated 18.03.2021 copy of which is 

annexed hereto and marked as ANNEXURE – A-6. The Appellant 

pointed out the following :- 

 
(a) The inspecting officers, from the Respondent Board, have 

mentioned that the production plant was not found in operation. 
This reinforces the fact that the Appellant unit was strictly 
observing the Closure Directions issued by the Respondent board. 

(b) Once again the officers of the Respondent Board were called by 
officials of NCT to inspect the Appellant unit under the pretext that 
they (NCT) suspected acidic effluent flowing from the Appellant 
unit into the storm water drain. This was the third time the 
Respondent board’s officers were called by NCT officers. Despite 
no effluent generated in the Appellant unit, NCT officials continued 
to complain against the unit. The Appellant would like to place 
on record that despite multiple detailed inspections of the 
Appellant unit by the Respondent, no illegal or ghost 
connections were ever found. 

(c) The Appellant agrees to the fact that it had procured 39 MT of 
Stable Bleaching Powder and 21 MT of Caustic Lye of GACL 
make.       

(d) Since the unit was under closure since November 25, 2020, the 
Appellant started trading activity with a view to generate some 
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income. Trading activity did not generate any pollutants and helped 
generate some income to meet the regular expenses. The Appellant 
was required to invest huge amount to construct a Tank Farm, so 
that the multiple drums containing raw materials, intermediates and 
recovered solvents could be stored in respective tanks. The 
Appellant was also required to deposit Rs.4.40 lacs towards Interim 
Environment Damage Compensation for revocation of the Closure 
Directions. 

(e) The Appellants shared the list of Raw Materials, intermediates and 
recovered solvents with the Respondent so that the stocks would 
act as an additional evidence of no manufacturing activity. 

(f) Tanker number GJ-16-X-8412 containing Hydrochloric Acid, was 
being emptied in to HDPE drums, for retail sales. Relevant 
documents pertaining to the consignment were submitted to the 
Respondent Board. A Sample was drawn from the tanker and 
results appear in Test Report at page number “10” of “Annexure-
R6”. Another sample was drawn from the storm water drain and its 
results appear in Test Report at page number “11” of “Annexure-
R6”. Comparison of Results of the two samples prove beyond 
doubt that they are not the same. Further, no one has ever found 
live discharge of any effluent from the Unit’s premises.             

 
12. With respect to the contents of para 3 (vii) it is submitted that the 

same is denied in toto. In response to the observations made in the 

Notice Of Entry dated 31.03.2021, the Appellant filed its reply with 

the Respondent Board, vide letter No. 019 dated 31.03.2021, which is 

annexed hereto and marked as ANNEXURE A-7. The Appellant 

pointed out the following :- 
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(a) Officers of the Respondent Board were yet again called by officials 

of NCT to inspect the Appellant unit under the pretext that they 
(NCT) suspected acidic effluent flowing from the Appellant unit into 
the storm water drain. This was the fourth time the Respondent 
Board’s officers were called by NCT officers. Despite no effluent 
generated in the Appellant unit, NCT officials continued to complain 
against the unit. The Respondent Board officials summoned the 
managing partner of the Appellant Unit at about 02.30 hours on 
31.03.2021. The inspection report on page number “3” of 
“ANNEXURE-R7” states that Production Plant was not found 
in operation.   

(b) Appellant had undertaken cleaning of certain vessels and HDPE 
Drums, by recycling and re-circulating necessary cleaning media. 
This was being done using 0.5 HP single phase motor. Please note 
that 3-phase power supply was disconnected since 25th. November 
2020 and the unit only had single phase power supply. The 
Appellant required to neutralize all the acidic/alkaline waste water 
before the onset of the monsoons so as to ensure that all the waste 
water was neutralized. 

(c) The Appellant again expressed their concern with the Respondent 
Board officials that certain unscrupulous elements were illegally 
discharging highly polluting effluents into the storm water drain 
passing near the rear gate of the Appellant unit. To the utter shock 
and dismay of all present, at about 03.00 hours, a tanker, 
showing label of Hydrochloric Acid, coming from the upstream 
direction, passed from the same spot where acidic waste water 
was found in the storm water drain. It is pertinent to note that 
NO TANKER MOVEMENT IS PERMITTED IN THE GIDC 
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ESTATE BETWEEN 10.00 PM TO 06.00 AM. There can be no 
bigger proof of the Appellant Unit’s innocence than the above.   

(d) The Appellant again shared the list of Raw Materials, intermediates 
and recovered solvents with the Respondent so as to act as an 
additional evidence of no manufacturing activity. 

(e) The Appellant reiterate that no live discharge from the unit was 
found at the time of the visit.              

13. With respect to the contents of para 3 (viii) the same are denied and 

not admitted by the Appellant. Appellant unit had filed the reply to the 

Respondent Board’s Officers visit on 12.02.2021 vide their letter 

number “016” dated 15.02.2021. The Board’s Acknowledgement of 

17.02.2021 is attached as ANNEXURE – A-8. The above is a detailed 

reply to all queries raised. Hence, it is incorrect to state that the 

Appellant unit had ignored the same as stated in “Annexure-R8” of 

Affidavit in reply. 

14. With respect to the contents of para 3 (ix) the same are denied in toto 

and not admitted by the Appellant.  The aforementioned paras are a 

testament of innocence of the Appellant unit. The Appellant Unit has 

countered every point raised in the Affidavit in Reply on the basis of 

the evidences / Test Reports submitted by the Respondent Board. It is 

also evident from the above details that certain vested interests were 

wanting to show the Appellant Unit in poor light. The age profile of 

the Partners of the Appellant Unit and serious illness (Covid) of the 

managing partner from April 2021 up to July 2022, made the 

Respondent unit vulnerable for a hostile takeover. For want of 
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documentary evidence, the Appellant unit is not naming certain 

industrialists and officers of the Respondent Board involved. It was 

therefore unfair on the part of the Respondent Board to approach the 

Ld. Collector of the District to seal the Appellant unit.     

15.  POINT “3 (x)” OF AFFIDAVIT IN REPLY :  Officers of 
Respondent Board were called by the NCT Team to visit the 
Appellant Unit.                                                                                                   

(a) The Respondent Board has, till date, not served the Appellant Unit 
with Notice Of Entry dated 15-04-2022, if at all it was entered and 
inspected? The managing partner was neither called nor contacted 
by the Officer of the Respondent board whereas in the past, the 
managing partner was called by the same Respondent Board’s 
Officer even in the middle of the night. There is no justification for 
not serving the Notice of Entry to the Appellant Unit. The excuse 
that no one was present in the unit does not hold water. The 
Respondent Board’s Officer could have pasted the Notice Of Entry 
at a prominent place in the Unit. 

(b) It is important to note that the Appellant unit was inspected by the 
Respondent Board officials for the first time after March 31, 2021. 
This was the fifth time that the same Respondent Board’s officer 
(as reported in the inspection report) was called by the NCT team 
for inspection.     

(c) It is specifically stated in the inspection report on page number “3” 
of “Annexure-R10”, that “During visit production plant is not 
found in operation”. It is also mentioned that “During visit 
discharge of w/w is not observed hence w/w sample could not be 
collected. Unit has provide N.G. fired one boiler which is not 
found in operation”. 
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(d) Despite the above, the R.O.’s comments on page “3” of  
“Annexure-R10” were “Dist. Collector may be requested to seal 
the unit, & GEB to d/c single phase p/s also. Besides, we may 
jointly with NCT investigate further by digging for possibility of 
ghost connection, if any.-17/04/2022”. It is evident from the RO’s 
comments that the officers of the Respondent Board were 
prejudicial against the Appellant Unit.   

 

16.  With respect to the contents of para 3 (xi) the same are denied by the 
Appellant. The Appellant unit had filed the reply to the Respondent 
Board’s Officers visit on 02.07.2022 vide their letter number “003” 
dated 17.07.2022 and letter number “004”  dated 29.07.2022. The 
Board’s Acknowledgement of 18.07.2022 is annexed hereto and 
marked as ANNEXURE A-8 and that of 29.07.2022 is annexed 
hereto and marked as ANNEXURE A-9.  

(a) The Appellant submitted that power and water supply to the unit 
was disconnected since November 2020 and continued to remain 
disconnected till date. Even on 02.07.2022 the Respondent Board 
Officers’ have failed to show how power supply and water supply 
was made illegally available. There was, there is and there will be 
no evidence of tampering of the Power Supply and Water Supply 
seals affixed by the concerned authorities. This is because it has 
never been done.  

(b) It was submitted that at the time of the visit of the Appellant unit 
on 02.07.2022 by the Respondent Board’s officers, cleaning 
activity of SS Reactor (R-6) and Glass Lined Reactor (R-7) was 
going on. Rinsing and cleaning of the reactors, with relevant 
cleaning chemicals, using single phase 0.5 HP pump was going on. 
No other equipment or machinery was in operation. The officers of 
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the Respondent board have not produced any evidence of 
machinery in working condition, as claimed. Please note that the 
Appellant unit does not have a D.G. Set and hence it is not 
possible to operate any machinery as all the machineries are 
fitted with three phase motors.  

(c) The Appellant unit submitted a list of electricity bills which show 
minimum lighting consumption. Similarly, Notified Area 
Authority’s list of water bills was submitted showing Nil 
consumption. It was also submitted that the Appellant unit has not 
filed any GST return ever since December 2020. This is the single 
biggest proof of no manufacturing / commercial activity ever since 
December 2020. It is just not possible to carry out any 
manufacturing or commercial activity without the knowledge of 
the GST authority. 

(d) The Appellant has also submitted the list of Raw Materials, semi-
finished goods, Mother Liquor etc. which shows no change. This is 
an additional evidence of no manufacturing activity. 

(e) The Appellant submitted that solid waste (neutralization sludge) is 
stored in HDPE bags and these bags are kept in dedicated 
hazardous waste storage area. The solid waste was not accepted by 
BEIL at that time due to the monsoons but thereafter the same has 
been sent to secured land fill site. 

(f) The single biggest reason for entire factory plot to be filled with 
water, during monsoons, is excess rain water flowing from the 
adjoining plots as well as overflowing from the storm water drain. 
The entire open plot was about two to two and a half feet lower 
than that of the unit on the East (Shed No. A-2/4002) and the unit 
on the South (Shed No. A-1/4012). During the rains, all excess rain 
water, from the adjoining plots, flows into the Appellant’s plot and 
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when the intensity of the rains increase, the water from the 
overflowing storm water drain flows into their plot from the West. 
This water also enters the factory shed. This is the single important 
reason for poor house-keeping. The officers of the Respondent 
Board are aware of this as it is obvious during the site visit. 
However, it is conveniently ignored and never mentioned in their 
visit report. Copy of the photographs of the flooded factory plot are 
annexed hereto and marked as ANNEXURE – A-10. There was 
heavy rain on June 30, 2022 and the unit was visited on July 02, 
2022. There was a lot of pooling and ponding, even after the water 
receded, as the open plot had loose earth and it was not 
concretised. Samples were drawn from these pools of water. No 
waste water was generated in the unit since there has been no 
production activity since November 2020. 

17. With respect to the contents of para 3 (xii) the same are denied in toto 

by the Appellant. The Respondent board sent a reminder to the Ld. 

District Collector for sealing the premises of the Appellant unit on 

22.08.2022 and also sent a letter to the concerned Authority to 

disconnect water supply to the Appellant Unit. It needs to be stated 

that water supply was not active but they still chose to write such a 

letter to the concerned authority to show the Appellant unit in poor 

light. A letter was also sent to DGVCL to disconnect even the Single 

Phase Power supply to the Appellant Unit. 

18. With respect to the contents of para 3 (xiii) the same are denied by the 

Appellant. The Appellant submits that on account of the efforts of the 

managing partner of the Appellant Unit and multiple visits to the 

Collector’s office, the Circle Officer, Ankleshwar Taluka, District 
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Bharuch, finally agreed to visit the Appellant Unit. After verifying 

whether the Main Electric Switch was off, the Main Electric Panel 

Board was sealed and Manhole of each of the six reaction vessels 

were sealed. It is important to note that the three phase power supply 

was disconnected by DGVCL from the Transformer, situated outside 

the Appellant Unit since November 2020 and hence no one from 

DGVCL had to be summoned. This is an evidence that three phase 

power supply was disconnected in November 2020 and continued to  

remain disconnected despite false claims of the officers of the 

Respondent Board.  A compliance visit was undertaken by the officers 

of the Respondent Board on 07.11.2022. Copy of the said visit report 

dated 07.11.2022 is annexed hereto and marked as ANNEXURE A-

11.  

19. With respect to the contents of para 3(xiv), it is submitted that the 

same is denied in toto by the Appellant. The Appellant unit had filed 

the reply to the Respondent Board’s Officers visit on 06.06.2023 vide 

their letter number “001” dated 07.06.2023. The Board’s               

Acknowledgement of 09.06.2023 is annexed hereto and marked as 

ANNEXURE A-12. The contents of the reply are as under: -       

(a) It was submitted that on October 11, 2022, the Main Power Supply 
switch, supplying 3-phase power supply and housed in a Main 
Switch Box, was duly sealed. The respective Man-Hole of each of 
our six reaction vessels were also sealed by Respondent Board’s 
officers in presence of Ms. Krupaben Patel, Circle Office, 
Ankleshwar. The Appellant had stated on record that all the seals 
were intact and that no manufacturing activity has been or is being 
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carried out. Pictures of the said intact seals were enclosed for ready 
reference. The Appellant further stated that due to no 
commercial/manufacturing activity for a long time, the GST 
registration number was rendered inactive. The above can be easily 
verified from the GST Portal. 

(b) On June 06, 2023, at about 18.45 hrs., accidental leakage was 
observed from near welding of the bottom nozzle of one of the 
10000 litre HDPE tanks, holding the water collected from plot area 
of the unit due to pooling and ponding. The Appellant collects this 
water using single phase 0.5 HP pump. The Appellant has a total of 
3 Nos. x 10000 litre HDPE tanks to hold the treated effluent. This 
treated effluent is conveyed to ETL by tankers for further treatment 
before final discharge. ETL refused to accept the effluent and 
informed to send the same only after the Appellant obtains 
Revocation of Closure Directions from the Respondent Board. All 
these tanks are kept on a RCC platform. Since these tanks are 
subjected to heat, rains and cold, the welded joints could have 
weakened. Initially it was felt that the leakage could be controlled 
using cold welding methods. However, at around 22.00 hours, the 
managing partner was informed about the increase in the rate of 
leakage. The managing partner instructed the worker to connect the 
bottom valve of the affected tank with a HDPE pipe and discharge 
the same in to the bathroom. At about 23.00 hours, the managing 
partner was informed about the arrival of the Respondent board’s 
officer. The managing partner rushed to explain the sequence of 
events but the officer was not convinced. As per the instructions of 
the officer, the discharge was immediately stopped and the content 
of the tank was allowed to collect in the factory plot. To the 
misfortune of the Appellant, the second tank also leaked and the 
Appellant had no option but to let the water collect in the factory 
plot. 
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(c) It is absolutely incorrect to say that during visit unit was found in 
operation and manufacturing process for the production of 3,4 Di 
Amino Benzophenone in one reactor. It is also mentioned by the 
Respondent Board’s officer that one reactor, boiler, cooling tower 
and other required industrial ancillaries were operated using single 
phase power supply. This is stated at page number “07” of 
“Annexure-R16”. Nothing can be farther from truth as all the 
reactors, boiler, cooling tower, cooling pumps, compressor, etc. are 
fitted with three phase motors. Copy of the pictures of three phase 
motors, all intact seals are annexed hereto and marked as 
ANNEXURE – A-13. 

(d) In General Observation, on page number “02” of “Annexure R-
16”, it is not correct to state (i) ..that the unit is in production and 
(ii) ..that the unit is operating without valid CCA of the Board. The 
Appellant unit were holding valid CCA No. AWH-95266 valid 
upto 02.06.2023 and Application for Renewal of CCA was filed on 
15.05.2023. This is contrary to what is mentioned at point number 
“10” on page number “01” of “Annexure-R16”.   

(e) List of Raw Materials, semi-finished goods, Mother Liquor etc. 
was attached. The list shows no change. This is an additional 
evidence of no manufacturing activity. 

(f) Test Report on page “14” of “Annexure R-16” is of the sample 
drawn from collection tank of ETP shows “pH” of 8.66 which is 
very close to the acceptable limit. Other parameters too are very 
close to the acceptable limits. Similarly, Test Report on page “15” 
of “Annexure R-16” is of the sample drawn from w/w discharge 
pipeline provided in bathroom shows “pH” of 8.30 which is very 
close to the acceptable limit. Similarly, other parameters too are 
very close to the acceptable limits. 
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(g) From the explanations mentioned at sub-points “(a)” to “(e)” it can 
be concluded that (i) All the seals affixed in presence of Ms. 
Krupaben M. Patel, Circle Office, Ankleshwar, District Bharuch 
are intact (ii) It was a case of an accidental leakage of treated 
effluent from the welding of bottom nozzles of two 10000 litre 
HDPE ETP Holding Tanks (iii) All motors fitted to reactors, 
cooling tower, cooling pumps, Boiler, Compressor are “Three 
Phase” motors and can operate only on “three Phase” power 
supply. None of these motors can run on single phase power 
supply as alleged (iv) There is no change in the list of raw 
materials, semi-finished goods, mother liquor etc. which proves 
that there no evidence of any manufacturing activity and (v) waste 
water stored in the HDPE ETP Holding Tanks is all that is 
collected from the open plot of the unit, during heavy rains and 
overflowing storm water drain. This is also evident from the results 
of the two samples in Test Report on page “14” and page “15” of 
“Annexure R-16”. 

20. With respect to the contents of para 3(xv), the same are denied and not 

admitted by the Appellant.  Officers of Respondent Board were called 

by one Mr. Dharmesh Mistry to visit the Appellant Unit. In response 

to the observations made in the Notice Of Entry dated 10.06.2023, the 

Appellant filed its reply vide letter No. 003 dated 12.06.2023, copy of 

which is annexed hereto and marked as ANNEXURE A-14. The 

Appellant pointed out the following :- 

(a) The Appellant stated that due to the accidental failure of the 
welding of the bottom nozzles of the 2 x 10000 litre ETP holding 
tanks on 06.06.2023, waste water contained in the said tanks 
leaked on to the open plot as stated at point “N(b)” above. This 
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leaked water was seeping from under the compound wall in to the 
storm water drain.   

(b) Employees of the Appellant unit were collecting the waste water 
from the ponding that had occurred on the open plot and storing in 
HDPE Drums. This was observed by the officer of the Respondent 
Board when he visited the Appellant unit on 10.06.2023. 

(c) On October 11, 2022, a total of six seals were affixed on the 
respective manhole of each of the six reactors and one seal was 
affixed on the Main Power Supply Control Panel by the officers of 
the Respondent board in presence of Ms. Krupaben Patel, Circle 
Office, Ankleshwar. The Appellant states on record that all the 
above seals are intact even today. 

(d) The Officer of the Respondent board observed that partial 
concretising of the open plot had started. About 150 to 200 drums 
were kept on the RCC concretised floor. The details of these drums 
are on record with the Respondent board ever since 2020 and 
hence the contents of the drums are “not unknown” as alleged. The 
Appellant unit continues to have the same stocks which goes to 
prove that there has been “no production activities”. 

(e) As desired by the officer of the Respondent board, Appellants 
enclosed Power Disconnection Certificate issued by DGVCL and 
Water Disconnection certificate issued by Dy.Exec.Eng.(W.S.). 

21. With respect to the contents of para 3(xvi) the contents are denied in 

totality by the Appellant. In response to the Respondent Board’s 

communication vide letter dated 17.07.2023 the DGVCL 

disconnected the single phase power supply on 23-08-2023. The 

Appellant has enclosed the single phase power supply disconnection 
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certificate dated 25.08.2023, which is annexed hereto and marked as  

ANNEXURE A-15.  

22. With respect to the contents of para 3 (xvii) it is submitted that the 

same is a matter of record. The Respondent Board has filed Criminal 

Case No. CC/5570/2023 in the Hon. Civil Court, Ankleshwar against 

the Appellant Unit vide their communication dated 28.07.2023 for all 

the violations stated in their Affidavit In Reply. This is akin to 

penalising the Appellant unit twice for the same crimes which have 

not been committed and the same is double jeopardy. 

 

23. With respect to the contents of 3(xviii) the same are denied by the 

Appellant herein. The Appellant submits that the officers of 

Respondent Board were called by an anonymous caller from Mobile 

No. “6354813935” to visit the Appellant Unit. In response to the 

observations made in the Notice of Entry dated 02.08.2023, the 

Appellant filed their reply with the Respondent, vide letter No. 007 

dated 03.08.2023, which is marked and annexed hereto as 

ANNEXURE A-16. The Appellant pointed out the following :- 

(a) The Appellant unit is having Factory plot number is A-2/4001. On 
the East side is plot number A-2/4002 and on the South side is plot 
number A-1/4012. Both the adjoining plots are about 2 (two) feet 
higher than our plot. This always lead to flooding of the plot as 
well as the shed in case of heavy rains. The Appellant has attached 
“ANNEXURE – 1” which shows flooding of the Plot. The flooring 
of the shed is lower than the plot and hence the shed also gets 
flooded. It is this flooding that leads to rain water flowing from 
under the compound walls. Seepage of the water continues even 
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for two to three days after stoppage of rains. Till end July 2023, 
the Appellant increased the level of the entire plot and 
completed RCC work of half of the open factory plot area. The 
officers have noticed the M.S. steel frame spread on the remaining 
open area of the plot for completing the RCC flooring. The 
Appellant has attached “ANNEXURE – 2” showing pictures of the 
same for ready reference. Once this RCC work is completed, the 
level of the entire plot will be at par with the neighbours’ plot and 
no more flooding will occur. This will automatically stop seepage 
of this water from the plot in to the Storm Water Drain. Please note 
that on 03.08.2023, the Appellant repaired the compound wall with 
concrete, on either side of the South West gate, to ensure that no 
water seeps out in to the storm water drain (SWD). The Appellant 
has attached “ANNEXURE – 3” showing the repaired compound 
wall.  
 

(b)  All the seals were secured with cotton thread. Seals on all the 
vessels are intact. The seal on the 3-Phase Power Supply Panel 
is also intact. Sir, the 0.7 KL SS reactor is a High Vacuum (740 
mm of Hg) High Temperature (230*C) distillation unit. This 
vessel is very highly insulated as per IS 8183 Standards and 
hence it resists heat loss. It is for this reason, the vessel felt 
slightly warmer than the other vessel. The vessel is fitted to a 3-
H.P. Flame Proof 1440 RPM 3-Phase motor. The Hot Oil Unit 
is very highly insulated as per IS 8183 Standards and hence it 
resists heat loss. It is for this reason that the surface of the Hot 
Oil Unit felt slightly warmer. The Hot Oil Unit is electrically 
heated and requires 3-phase power supply. Since our 3-phase 
power supply is disconnected, it is impossible to run the unit. 
Officers had a doubt only because the 0.7 KL vessel and the Hot 
Oil Unit appeared a bit warm to touch than the other vessels / 
surfaces.  

 

(c) The Appellant had purchased three Nitrogen cylinders in the year 
2019. One Nitrogen cylinder remains connected to the vessel ever 
since the unit was issued Closure order. Officers have not 
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mentioned that the vessel was empty. Two Nitrogen cylinders are 
still in the plant.                                                                      

 

(d) The Appellant explained to the officers that the Batch Sheet of 
MB-III bearing Lot No. MB-III/082 dated 01.08.2023 of Batch 
size 685 was of Lab./R&D. The Appellant has been holding 
substantial stocks of the intermediate MB-II i.e. 3-Nitro 4-Chloro 
Benzophenone. This is a product of Friedel-Craft’s reaction, which 
has a tendency to degenerate on long storage. The Appellant 
conducts periodic performance test of MB-II in the laboratory in a 
5-litre glass flask. The Appellant showed the laboratory Hot Oil 
heating mantle with digital display, Glass flask and glass 
separating funnel to Respondent Board’s Officers to prove that the 
Log Sheet was of Laboratory Batch of 685 grams and not a plant 
Batch. The Appellant showed to the Officers that they were 
holding substantial stocks of MB-II and not of MB-III. This 
proves that no production activity on plant scale has ever been 
done during the CLOSURE ORDER.  

(e) The Appellant has been holding the following stocks ever since 
Closure Order was issued to the unit as under : 

 

Sr. No. Name Of Raw Material/Intermediate Nos. Of 
Drums 

01 Caustic Soda Lye 70 

02 Sodium Hydrogen Sulphide 50 

03 Hydrochloric Acid (30-32%) 44 

04 3,4 DABP (Intermediate Stage) 06 

05 Methyl Chloro Formate 23 

06 Benzyl Chloride 20 

 Total Number Of Drums 213 
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07 Thio Urea  (220 bags x 25 kgs.) 5500 kgs. 

08 Soda Ash   (180 bags x 50 kgs.) 9000 kgs. 
       

The Appellant wishes to state that there is no change in the quantity 
of Raw Materials / intermediates. This can be verified and this is a 
further evidence that there has been no manufacturing activity in the 
factory. The Respondent Board’s officers observed that there were 
about 213 Drums of raw materials, intermediates and mother liquor 
in the plant. It is not possible to store these drums entirely in the 
factory building. Since RCC flooring work of the remaining area of 
the plot was underway, Appellants were forced to store the drums on 
the RCC flooring area near the ETP, plant area as well as near the 
South West gate. As soon as the RCC flooring work of the 
remaining plot area is completed, the Appellant will shift the drums 
to a more secured place. As mentioned in “Point No. 1”, the 
Appellant have repaired the compound wall with concrete and this 
will prevent any seepage of any effluent in to the storm water drain.      

(f) The Appellant has attached “ANNEXURE – 4” showing pictures of 
flood water collected underneath the Separator. The Appellant were 
transferring this flood water in to the collection cum neutralization 
tank. This, is the only correct way of emptying this flooded water. 
The Appellant believes, they were not doing anything wrong or 
unethical. 

(g) The Appellant wishes to state that they are strictly following the 
closure directions issued to us under Section 33-A of The Water 
(Prevention And Control Of Pollution) Act-1974 vide letter No. 
GPCB/ANK/CCA-977/ID-26937/572954 dated 10.11.2020. The 
power and water supply has been disconnected since November 25, 
2020. 
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(h) As directed by the Officers, the Appellant showed to them the latest 
DGVCL bill. Since the unit was not in production for a long time, 
the Appellant did not have any new Raw Materials bill, Production 
data, fuel consumption details, water consumption details etc.. 
Hence, the same was not submitted to the Officers. 

 
(i) Attention is drawn to the highlighted lines on page number “03” of 

“Annexure-R20” wherein it is stated that “DGVCL was instructed to 
disconnect the power supply of unit including single phase vide 
letter dated -19.07.2023, however during the inspection, single phase 
power connection is observed in the unit”. This is a solid  evidence, 
as late as on the date of the visit (02.08.2023), that the three 
phase power supply to the Appellant unit continued to remain 
disconnected.     

 

The Appellant unit submitted an application for Revocation of Closure 
Directions vide letter No.008 dated 06.09.2023 duly acknowledged by 
GPCB Gandhinagar and Regional Office, GPCB, Ankleshwar. Copy of the 
said acknowledgement is annexed hereto and marked as ANNEXURE -A-
17. In response to this application, a compliance visit was conducted by the 
Respondent Board on 14.10.2023. Copy of the notice of entry dated 
14.10.2023 is annexed hereto and marked as ANNEXURE A-18.    

24. With respect to the contents of para 3 (xix) the same are not admitted 

by the Appellant. The Appellant unit filed the present Appeal before 

the Hon. Tribunal primarily against the unfair and unjust demand of 

Rs. 53.15 lacs as Interim Environmental Compensation on 27.04.2023 

by the Respondent Board. As admitted by the Respondent Board, this 

was communicated to the Appellant unit, by SMS, on 28.02.2024. 

There was no other communication, in this regard, by the Respondent 

Board till the receipt of the Order bearing number: GPCB/ANK/CCA-

379



977(3)/ID-26937/811745 dated 20.05.2024 received by the Appellant 

unit on 28.05.2024. There was a delay of three months between the 

preliminary communication of the imposition of the Environment 

Damage Compensation and the issue of the abovementioned official 

order. Hon. Tribunal was pleased to condone the delay and admit the 

present Appeal. Armed with the order dated 28.05.2024 of this 

Tribunal, the Appellant unit approached the Respondent board with a 

request to revoke the Closure Directions. So far, the Appellant unit 

has suffered Closure Directions for more than 3 years and seven 

months. The Appellant unit appealed to the Respondent Board on 

humanitarian grounds.    

25.  The Appellant further submits as under:  

(a) Starting from 14.10.2020, the Appellant unit was visited fourteen 

times for inspection. 

(b) Out of these fourteen visits, on five occasions the Respondent Board’s 

officials responded to complaints received from Narmada Clean 

Tech’s (NCT’s) team. Four visits were Compliance visits. On two 

occasions, the Respondent Board’s officials responded to private 

citizens’ complaints and only on two occasions the officers of the 

Respondent Board visited without being called by any complainant. 

One visit was to seal the Respondent unit in presence of the Officer, 

Circle Office, Ankleshwar, district Bharuch. 

(c) During the inspection visits with the NCT team, the emphasis was to 

prove that untreated waste water was being discharged directly in to 
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the Storm Water Drain by the Appellant Unit. On all the five 

occasions, detailed inspection of the unit was carried out by the 

officers of the Respondent Board as well as the NCT Team but 

nothing illegal was found. On one occasion, men from the drainage 

department of the Notified Area were tasked to check the entire 

length of the storm water drain adjoining to the Appellant unit. 

No illegal / ghost connection was found. All Inspection Reports 

state that the “Unit was not found in operation.” 

(d) The Managing Partner, 66 years old, was away from Ankleshwar from 

April 2021 till about June 2022 due to COVID and its RELAPSE. 

Surprisingly, after the inspection visit on 31.03.2021, the first reported 

inspection visit was on 15.04.2022. The Managing Partner was fit and 

mobile only after July 2022. 

(e) During the inspection visits after July 2022, the emphasis was to 

prove that the Appellant Unit was in Production, despite the Closure 

Directions. Water Supply and Three Phase Power supply to the 

Appellant Unit was disconnected since November, 2020 and 

continues to remain so. DGVCL had disconnected three phase power 

supply from the Main Transformer, located outside the factory 

premises and hence nothing could be tampered with. Subsequently, 

the Respondent Board’s Officers started reporting that the Plant was 

being run illegally on Single Phase power supply. Since all the 

equipments of the Appellant unit are fitted with three phase motors, it 
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is impossible to run the plant on Single Phase power supply. Single 

Phase power supply was also disconnected on August 23, 2023. 

(f) The Appellant Unit has not filed GST Returns since December 2020. 

The GST Registration number stands cancelled. This is a major proof 

of there being no manufacturing / commercial activity. 

(g) The Appellant Unit has been submitting the list of Raw Materials, 

Semi Finished Goods and Mother Liquor along with the Replies filed 

with the Respondent Board. There are no changes in the list of Raw 

materials which again goes to prove no manufacturing activity. 

(h) The open Plot Area of the Appellant Unit was having loose mud and 

used to be about 2 to 2.5 feet below the Plot Area of the adjoining 

units on the East and the South directions. During the monsoons, 

excess rain water from the adjoining plots would flood the entire 

factory of the Appellant Unit. Excess water flowing in the storm water 

drain, along the West Side, would enter the open plot from the West 

side. After the rains, this water would seep from under the compound 

wall into the Storm Water Drain. Despite the obvious, the Officers of 

the Respondent Board would treat this as discharge in to the Storm 

Water Drain and penalise the Appellants. 

(i) There was an accidental leakage from welding of the Bottom Nozzle 

of 2 x 10000 litres Treated Effluent Holding Tanks on 06.06.2023. 

Entire contents flowed in to the open plot area. This water caused 

pooling and ponding. This led to seepage of this water from under the 

compound wall in to the Storm Water Drain. This was the reason for 
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the visits undertaken by the officials of the Respondent Board on 

06.06.2023 and 10.06.2023.                         

(j) April 2023 onwards, the Appellant unit started increasing the height 

of the open plot by land filling and subsequently concretising the 

entire open plot area. Even the space between the compound wall and 

the storm water drain was concretised. It took about six months and 

almost 100 lacs of rupees to complete the entire job. Proper secured 

internal drains along with “Contaminated run-off pits” have been 

provided. The run-off pits have been provided with valves to hold the 

contaminated water in case of accidental leakage.   

(k) After heavy rains on 31st. July and 1st. August 2023, a lot of water got 

collected on the South and the South West side of the open Plot. It 

was this water that was seeping out from our factory plot into the 

Storm Water Drain. A lot of water collected below the Separator 

(equipment). This led to the visit of the officials of the Respondent 

Board on 02.08.2023.  

(l) The Appellants do not have a D.G. Set in our factory. After the three-

phase power supply was disconnected on 26-11-2020, at no instance 

has the three-phase connection been found tampered with. On 11-10-

2022, the main 3-phase power switch and the power panel board was 

sealed. Also, each of the six reaction vessels was also sealed. All this 

sealing was done by the Board officials in presence of Ms. Krupaben 

M. Patel, Circle Office, Ankleshwar. The seals are intact till date. This 

is another solid evidence to prove that no illegal production activity 
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was being carried out. After the visit of the Respondent Board’s 

official on 10-06-2023, the Unit Head, Gandhinagar, issued a letter to 

DGVCL asking them to disconnect even single phase power supply as 

well vide letter no. GPCB/ANK/CCA-977(3)/ID-26937/748285 dated 

19-07-2023. DGVCL duly disconnected the single phase power 

supply on 23-08-2023. Letter, bearing no. 

DGVCLSDANK/0175/08/2023 dated 25-08-2023, issued by DGVCL, 

certifying the disconnection of the single phase power supply has been 

enclosed. Appellant unit is since suffering with no power connection, 

not even single phase power connection. Finally, a compliance visit 

was carried out on 14-10-2023. Thereafter, the Appellants have been 

following up for revocation of the Closure Directions.     

26. The Appellant thus submits that the present Appeal is required to be

allowed and the impugned order read with the order dated 20th May

2024 is required to be quashed and set aside.

Pune 

Date: 05/07/2024  Advocate for Appellant 
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN,SEOCTOR 10-A,

GANDHINAGAR - 382010,

(T)079-23232152

BY R.P.A.D.

DIRECTION UNDER SECTION 33-A OF THE WATER (PREVENTION AND CONTROL OF
POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT AS
AMENDED FROM TIME TO TIME

WHEREAS,you M/s.SHCHEM CORPORATION is having an industrial plant at Plot

No:4001/JA-2, GIDC ESTATE ANKLESHWAR, DIST.BHARUCH.

AND WHEREAS, Gujarat Pollution Control Board had issued consent under the
provisions ofWater Act-1974 by its Consent Order No.AWH -95266,which was valid up to
02/06/2023 for operation of the industrial plant with various conditions mentioned

therein and whereas, you have applied for the renewal of the same which is under
cousideraticn

AND WHEREAS,you have committed various non-compliances in the past, which isa

matter of records and in particular, due to no compliances observed during inspection on

14/10/2020,this Board had issued closure direction with 15th day efect vides order no.

GPCB/ANK-CCA-977/|D:26937/572954 on date: 10/11/2020.

AND WHEREAS, as stated above, on various instances during inspection of your unit

on 27/11/2020, 12/02/2021, 17/03/2021, 31/03/2021, 15/04/2022, 02/07/2022,
06/06/2023,10/06/2023 and 02/08/2023,unit was found non-complying with closure

direction and discharging contaminated effluent into Storm Water Drain of GIDC causing

damage to the environment. Various telephonic complaints were also received against your

unit regarding illegal effluent discharge in Storm Water Drain of GIDC Ankleshwarand for

which, detailed scrutiny and inspection has been carried out by GPCB.

AND WHEREAS, you are found in operation in spite of Board's closure order dated

10/11/2020,which also on the face of it is a blatant violation committed by you. Under

such circumstances, the Board had to issue Directions to District Collector, Bharuch to seal

your unit vide letter dated 07/04/2021 and 22/08/2022 and accordingly, District Collector

sealed your unit on 11/10/2022

AND WHEREAS, this Board has filed Criminal case on 20/12/2023 vide case no.

CC/5570/2023 in civil court of Anklesiwaragainst your unitior vio:aticn as stated at:t ve.

AND WHEREAS, the non-compliance found during the inspection seems severe and

also deliberate, as can be very clearly seen from your past records and has potential to

cause damage to the Environmentseverely.

Clean Gujarat Green Gujarat
Website :https://gpcb.gujarat.gov.in

Page 1 of 3
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AND WHEREAS Hon. NGT has directed for levying Environment Damage
Compensation(EDC) in the matter of 0.A. no. 593 of 2017 and 0.A. 95 of 2018 and in

various other matters.

AND WHEREAS in line with Hon'ble NGT Orders in the matter of OA no. 593 of 2017

and others, Central Pollution Control Board (CPCB)has framedmethodologyfor levying of

EnvironmentCompensation(EC). Your case is liable for levying EDC under the criteria (a)

of the said methodology iie. Dischargesin violation of consent conditions, mainly
prescribed standards/consent limits.

AND WHEREAS you have applied for Revocation to this Board to start operating

your plant along with required documents i.e. Assurance in the form of Bank Guarantee of

Rs. 1, 50,000/-which was valid upto 31/12/2023 and undertaking dated 31/10/2022 to

comply with CC&h conditions and closure direction. This Board has considered your

revocation application along with assessment ofEDC asper standard procedure.

AND WHEREAS looking to non-compliance observed over period of 2020 to 2023
during various inspections on 27/11/2020, 12/02/2021, 17/03/2021, 31/03/2021,

15/04/2022,02/07/2022,06/06/2023, 10/06/2023 and 02/08/2023, this Board has

assessed EDC based on number of days and unit is liable to pay total EDC amount of Rs.

53,15,000/-, which was communicated to you through SMS by the Board's official portal

XGN by generating payment link on 28/02/2024, after payment of EDC only Trial

Revocation for 03 monthscanbe issued for restoring electricity supply and watersupply by

Board. In furtherance to the same,the captioned order is being issued.

UNDER THE CIRCUMSTANCES, as directed, I Arun G. Patel, EnvironmentEngineer,

Gujarat Pollution Control Board issue the direction underSection 33(A)of the Water Act -
1974 to pay Rs. 53,15,000/- as interim Environment Damage Compensation(EDC).

If you are aggrieved by the aforesaid direction,you may file appeal undersection 33

B of the Water (Prevention and Control of Pollution) Act, 1974 before National Green

Tribunal within thirtydays fromthe date of thisorder.

This is issued with the approval of the competentauthority.

For and on behalf of

Gujarat Pollution ControhBoard

(AfinGG. Patel)

ENVIRONMENT ENGINEER

R
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN,SECTOR 10-A,

GANDHINAGAR - 382010,

(T)079-23232152

NO: GPCB/ANK/CCA-977(3)/ID-26937/% 19 45 Dated:2 /05/2024

Issued to:

M/s.SHCHEMCORPORATION,
PLOT NO:4001/A-2,

GIDC ESTATE ANKLESHWAR,

DIST: BHARUCH, GUJARAT.

COPY TO:

1. Regional Officer

Gujarat pollution Control Board,

Regional Office,

Ankleshwar.... Foryour informaticn.

For and on behalfof

Gujarat Pollution Control Board

G..Patel)
ENVIRONMENT ENGINEER

Clean Gujarat Green Gujarat
Website :https://gpcb.gujarat.gov. in
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